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MR. DEPUTY-SPEAKER : You can
continue the next day. We pass on to the
Dext item.

11.30 hrs.
HALF-AN-HOUR DISCUSSION

RESTRICTION ON INDIANSTAKING
WINE IN BIG HOTEVS IN DELHI

MR. DEPUTY-SPEAKER : we shall
now take up the half.an-hour discussion
to be raised by Dr. Sushila Nayar. This
was originally fixed for the 21st August,
1970. The discussion, however, was post-
poned and it is being held now. The
ballot of notices seeking -permission to
participate in the discussion received under
rule 55 (5) which was held on the 2lst
August, 1970, the date ortginally fixed for
the half-an-hour discussion holds good for
today also. Therefore, the Members who
secured the first four positious in the ballot
held on the 21ist August, 1970, will also
participate in the discussion in addition
to the Mover. .

DR. SUSHILA NAYAR (Jhansi) : I am
raising this discussion on points arising out
of the answers given to Starred Question
No. 34 on the 28th July, 1970, regarding
discrimination against Indians at the hotel

bars. The hon. Minister had replied on
that day there was no discrimina-
tion. He said that Indians staying in
hotels  could drink but other Indians

could only be served durinks in the
hotel bars if they were the guests of for-
eigners. Is this not discrimination?
What then is the meaning of discrimina-
tion? I think this estriction is not only dis-
erimination and halds Indians seeond-class
citizens, but it is something worse; it
makes beggars of Indians. It means more
or less virtually forcing them to become
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dependent on their foreign friends to buy
them a drink.
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As you know, I am opposed to drinking
altogether. I stand for complete prohibi-
tion. Therefore, when the Minister says
that he is not going to allow the facilities
granted to foreigners to be used by Indians
to have a good time etc. etc., I sympathise
with this object, but I think that a better
method to achieve it would be for the
the Minister to stop serving drinks to all

people, foreigners or Indians, at the hotel
bars.

1 have nothing to say against restrictions
on drinking. I however, do feel that these
restrictions should apply equally to foreig-
ners and Indians. If certain concessions are
to be given to foreigners, I can understand
it, and, they may serve them drinks. in
their own rooms. So long as there is no
prohibition or there is partial prohibition
in any particular State, those who stay in
the hotels, if they come from such a culture
that they need drinks, that may by all means
be allowed to have drinks in their own
rooms, but let there be no public drinking
in the hotels. When our people go abroad,
do the foreigners bend backward to provide
facilities and the type of atmosphere and
the type of food and other drinks which
we are used to ? They do not. But there
are certain places where we can get those
things. Similarly, we may also enable our
foreign guests to have some of the facilities
they need and even go out of our way to
provide them with those facilities, but not
in public, not in such a way that the drink
habit gets respectability.,  This means that
the hotel bars may be closed down and
drinks may be served to whoever is staying
in the hotel, if they so desire, in their own
rooms ; further, in States where there is
prohibition, the foreigners can be given
permits and they can avail of them if they
want to. As the hon. Minister knows,
when Mr. Khurschev came to Bombay, Shri
Morarji Desai was the Chief Minister and
he offered him a permit for drinking, but
Mr. Khurschev said ‘No’ while [ am in your
State, I shall abide by the laws that you
have here. I wish I could also have pro-
hibition in Russia’, and he narrated the
havoc that drink was playing in U. S. S. R.
The hon. Minister may at least put all
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the restrictions that the USSR is putting on
the drink habit in their country; i India,
to stop this evil from speading. But this
small step of stopping public drinking at the
hotel bars will have a salutary effect upon
all concerned, particularly upon Government
servants, and especially high Government
servants of those departments which have a
lot to do with foreigners. I think it will
be very good, if all drinking in the public
is stopped both for the sake of officers and
the people in general.

I know the Minister is in sympathy with
the idea of prohibition. This country has
enshrined prohibition in the Connstittion
in the Directive Principle of State Policy.
Further, more than 80 per cent of the
people in the country do not drink and do
not approve of the drink habit. It is a mino-
rity who think differently and are vociferous.
It is well known how the Father of the Nation
gave a prominent position to prohibition in
his constructive programme. It was one of
the four pillars of swarajya, as he called it.

I would bring to the notice of the hon,
House and the Minister that a veteran
Gandhian of 65 has been fasting near the
Boat Club close to this august House from
the 21st of this month, He is invoking the
help of God through his self-suffering to
chanze the thinking of the powers that be
so that they would do justice to prohibition
which has been accepted to be necessary by
the formers of the Constitution and presen-
ted in the form of a Directive Principles
of State Policy.

Shri Atmaram Bhatt wrote to the Prime
Minister before coming here. I am sorry
to say his letter has not even been acknow-
ledged. It shows the utter indifference of
the bureaucrates who must be opening the
Prime Minister’s dak and advising her on
all subjects. If she knows about this fast
and realises what this gentleman is suffering
for, she would not have been so indifferent
to an honourable old person who has spent
15 years in prisons in this country during
the various phases of our freedom struggle.

Banning public drinking in botels will
produce the right type of climate for pro-
hibition in the country. If we stop public
drinking in hotels, and I hope elsewhere
too, it will also take away some of the
respectability which has been given to the
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drink habit which is more dangerous than
anything else.

In the interest of poor people of this
country, if we want to improve their living
conditions, it is necessary to save them from
the drink evil. Without that, increase in
wages of labour does not help, increase in
the price of the produce of the farmer will
not help, because the extra money some-
how finds i ts way back into the pockets of
the rich people, capitalists and their friends
via the liquor trade.

Therefore, all this talk of socialism is
less and will nothing more
than mere slogans until the Directive Princi-
ple of State Policy concerning prohibition
is put into effect. To that end, I plead
with the hon. Minister to take this small
step of stopping public drinking in hotel bars
which will help incidentally also in remov-
ing discrimination between Indians and
foreigners and put them on the same level
restore the self-respect and dignity of Indian
citszens and not make them feel that they
are in any way inferior or different from
the visiting foreigners.
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MR. DEPUTY-SPEAKER : Shri Lobo
Prabhu is abscnt. ~We all know that among
us Mr. Oberoi has the most 10 do with
this question because he is a great hotel
-magnet. His name was there but un-
fortunately did not come up in the
ballot. If other hon. Members do not object
I shall allow him to put a question.

SHRI. M. S. OBEROI (Hazaribagh) :

1 am thankfull that you have given me per-

mission to say a few words on this particular
subject. I shall take only two minutes to
read out what justice Tek Chand has said
on this particular problem so that Dr. Sushila
Nayar’s mind might be cleared up; her mind
is slightly clouded because she has not gone
through the reccommendations of Tek Chand

"Commiitee and come to decisions on its re-

commendations of Tek Chand Committiee
and come to decisions on its recommenda-
tions about hotels in Delhi. Briefly, Justice
Tek Chand said ahout drinking in rooms.
Dr. Sushila Nayar suggested that drinking
should be in the rooms, not in the dining
room, Justice Tek chand particularly re-
commended that under no circumstances
drink should be served in the bed rooms
because at times even ladies are invited in-
to rooms and it is not desirable... (Inter-
ruptions) Secondly, I want to bring to the
attention of Dr. Sushila Nayar that the
consumption of liquor has gone up In
Delhi. Why ? Becauee of this reason. Pre-
viously people were allowed to go to hotels
and restaurants to have drinks. Now they
they could not have drinks there and so
they go home and take as much has they re-
quire from the shops.

DR. SUSHILA NAYAR: It is com-
pletely wrong ; he is misleading the House.

SHRI M. S. OBEROI: It has had a
bad influence cn the wives and childern in
homes with the result that even students
have started drinking.

DR. SUSHILA NAYAR:
no prohibition in Delhi.

There is

_MR. DEPUTY-SPEAKER : You should
put a question, not make a Speech.
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SHRI M. S. OBROI : Yes, Sir, Dr.
Sushila Nayar was the Health Minister for
s0 many years and she was a staunch sup-
porter of Morarji Bhai. Why did she not
get introduced complete prohibition in Delhi
and in other places, all over India ?

DR. SUSHILA NAYAR : It was dot
under Dr. Sushila Nayar’s department. Yet
she did everything she could then and she
would continue to do so.

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI K. HANUMAN-
THAIYA) : Sir; the hon. Members who
have broached the subject have made out a
case for prohibition in their own way. So
far as the Government is concerned, we are
committed to the policy of prohibition. It
is one of the State policies enshrined in
the Constitution. The point now is, as in
all other questions, we have a goal before
us and we have to travel towards that goal
by way of implementation. In the begining,
as soon as the Constitution was framed,
the leaders of the nation, whether in the
States or at the Centre, were very enthusias-
tic about prohibition and they introdued
prohibition in several States. (Interrnption).
Recently several State Governments have
changed their policy as is well known to the
House, but the Government of India is still
continuing to consistently support
the policy of prohibition through mea-
sures which are known to hon. Members.
1 would not make a long speech because I
have only three or four minutes left.

DR. SUSHILA NAYAR : Please men-
tion those measurs, We do not know what
measures you are talking of.

SHRI K. HANUMANTHAIYA : So far
as discrimination is concerned, they a have
totally misunderstood the proposition. In
their anxiety to blame the Government and
uphnld what is called non-discrimination,
they are lending themselves against prohibi-
tion.

The very people who advocate prohibi-
tion should not do so. Therefore, they must
be guarded in construing what is discrimina-
tion and what is not discrimination. The
Government has never adopted a policy of
discrimination.

The Government of India has
jurisdiction only on Indians. We have
no lurisdiction on foreign nationals. When
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they come here, according to our policY
of encouraging tourism. we provide facilitieS
to drink to foreigners. The question arise$
whether these foreigners could invite Indian$
also for a drink. That, we have allowed in
order to encourage foreigners. (Intrruption)
Please resume your seat and listen to me,
and then you can speak. Now, Sir,
for foreign nationals, if they are invited
by some Indians, the facility is given
in big hotels. We need not get perturbed
so far as the policy of prohition is concer-
ned, merely because in some half a dozen
or so top hotels they do it. The real thing
is, prohibition has to be followed outside
these hotels any amount of propaganda
or effort by any of us will not matter for
these people who go and stay in those hotels
or who partake of drinks and entertainment
there,

So, I would earnestly appeal to my hon.
friends, let us concentrate all our energy,
attention and effort on those people who are
amenable to our advice, instead of on those
who are not emenable. (Interruption). So
far as discrimination is concerned, there
has been no discrimination at any time. This
very subject went up to the Supreme Court
whether there is discrimination or not. The
Supreme Court upheld that there was no
discrimination.  Therefore, there is no
question of disccrimination being encouraged
or allowed to continue. It is only a ques-
tion of encouraging tourism by providing
facilities to foreigners.

As for the various measurs that we have
taken, I may say that the Government of
India for the lasst 10 years has adopted
a policy of local option, and also of
meeting 50 percent of the losses sustained
by the States by the introduction of prohi-
bition. If there are any more points, I
say in all humility to my hon. friends,
who are very great people in this field, I
am prepared to consider all their sugges-
tions. We are going to meet soon, so
that we can discuss. Such of thase
suggestions as are practicable and can be
implemented, 1 will certainly adopt them.

So far as prohibition is concerned, not
only I personally, but I can assure the
House on behalf of the Govemn-
ment of India, that the Government would
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be very happy if we are able to implement
the directive principles contained in the
Constitution to Complete success.

BUSINESS OF THE HOUSE—(Contd.)

MR. DEPUTY-SPEAKER : Mr. Uma-
nath.
SHRI UMANATH  (Pudukkottai) :

Sir, you will recall this morning when
the business for next week was announced
by the Minister, I proposed that the patents
Bill must be taken up and passed.

AN HON. MEMBER :
motion.

SHRI UMANATH :

You move the

1 bag to move :

“That rule 338 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha in its application to the
motion for fixing a sitting of the
House on Saturday, the 29th August,
1970, be suspended.”

SHRI DATTATRAYA KUNTE (Kola-
ba) : I oppose the motion not because I
do not waat the Patents Bill to be taken
up, but because I have received this motion
at 5.15 P.M. Tomorrow is not a working
day. If it was a working day, I could
understood Government wanting to give
priority for this business, To give a
notice at 5.15 P.M. and disturb all the pro-
gramme and arrangements is not proper. I
have an arrangement to go to Poona because
some body in my family is very seriously
ill. If this business is taken up tomorrow,
it will be depriving me from taking part
in the deliberations of the House. As a
matter of fact, the Patents Bill should
have come much earlier. If it has not
come earlier and other business has in-
tervened, it shows the lack of rcsponsibility
on the part of the Government itself. Let
it come up on Monday or Tuesday. We
can sit longer on Monday and Tuesday.
Or, you can extend the session for this
purpose. I have no objection. But it should
be taken up on a working day. I oppose
it on the ground that we are being asked
to work to morrow which is not a working
day at such short notice,

SHRI RANGA (Srikukulam) : Sir,
according to the Directions of the Speaker,
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it was made very clear that except on very
rare occasions and for exceptional reasons,
the Speaker should not give his consent
for bringing such a motion as this, when
a decision had already been taken by the
House in the same session. In fact, on
this matter whether the House should sit
on Saturday or not, we took a decision
only last fortnight. I do not know for what
good or bad reasons this Government has
thought it fit to kotow our friends when
they were dead set this morning—unfortn-
nately I did not happen to be here then—
that thls Bill should be taken up. Not
only that, in order to get it passed in
post haste manaer it should be taken up
tomorrow; the House should get over
its own decision taken carlier and sit on
Saturday and help the Government to get
it passed. If they were so keen on passing
this Bill, one could have understood it
if they wanted the to be extended
by two or three days, so that the House
wauld have an oppurtunity to give full
cacefull and responsible consideration to
this very important Bill. Everybody ad-
mits that it is important. It was referred to
a Joint Committee and it has come back.
Who asked the Goveanment to delay it
all this time ? They had their own rea-
sons—political or housewife; I do not know
what the reasons are—for delaying it for
such a long time.

18 brs.

Even earlier, for other
wanted the Government to extend the
session by one or two days. They were not
willing; they said that they had some exira-
ordinary, unaveidable items of business
with which their Ministers were seized and,
therefore, they could not very well extend
the session at all because their Ministers
would not be released to discharge those
other functions. Now, suddenly they want
to make an inroad into the time and the
programmes that we have made and mis-
appropriate our Saturday.

purposes we

SHRI UMANATH : Grab.

SOME HON. MEMBERS : Saturday—
grabbing.



